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[Maolana Aiad: 1 beg to move:
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“That in pursuance of item 
(xviii) of Clause (1) of Statute 8 

‘ of the revised Statutes of the Ali­
garh Muslim University, this House 
do proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to be members of the Court of the 
Aligarh Muslim University for a 
period of five years.”]
Mr. Speaker; The question is:

**That in pursuance of item 
(xviii) of Clause (1) of Statute 8 
of the revised Statutes of the Ali­
garh Muslim University, this
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among them­
selves to be members of the Court 
of the Aligarh Muslim University 
for a period of five years.”

• The motion was adopted.
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Maolana Azad: I beg to move:
**That in pursuance of item 

(xvii) of Clause (1) 61 Statute 14 
of the revised Statutes oi the 
Banaras Hindu University, this 
House do proceed to elect, in nuA 
manner as the Speaker may direct, 
two members from among them­
selves to be members of the Court 
of the Banaras Hindu University 
for a period of five years.”]
Mr. Speaker: The question is: 

**That in pursuance of item 
(xvii) of Qause (1) of Statute 14 
of the revised Statutes of the 
Banaras Hindu University, this 
House do proceed to elect in such 
manner as the Speaker may direct.
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two members from among thenv 
selves to be members of the Court 
of the Banaras Hindu University 
for a period of five years.”

The motion was adopted.
I n d ia n  Co u n c il  o f  M ed ica l  R esea r c h

The Minister of Health (BaJknmarl 
Amrit Kaar: I beg to move:

*‘That this House do proceed to 
elect, in such manner as the
Speaker may direct, two members 
from among themselves to sit on 
the Governing Body of the Indian 
Council of Medical Research ”
Mr. Speaker: The question is:

’‘That this House do proceed to 
elect, in such manner as the 
Speaker may direct, two members 
from among themselves to sit on 
the Governing Body of the Indian 
Council of Medical Research.**

The motion was adopted.
Mr. Speaker: I have to inform hon. 

Members that the following dates have 
been fixed for receiving nominations 
and holding elections, if necessary, in 
connection with the following Com­
mittees:

D ate  fo r 
e lection.

D ate  for 
nom ination

7-7-1962 10-7-1952

1. O n tr a l  AdviBOry^
B oard  of A rch- 
aoology

2. AJl Ind ia  Council 
fo r Technical E d u ­
cation

3. C ourt o f the Ali- 
garli MuHlim U ni­
versity

i. C ourt o f the  
B anaras H indu 
U niversity  

5. Ind ian  Council o f 
Medical R esearch ^
The nominations for these Com­

mittees will be received in the Parlia­
mentary Notice Office upto 12 noon 
on the dates mentioned for the pur­
pose. The elections, which will be 
conducted by means of the single, 
transferable vote, will be held in the 
Deputy Secretary’s Room (No. 21) in 
the Parliament House between the 
hours 10-30 a .m . and 1 p.m .

8-7-1952 11-7-1952
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The Minister of Railways 
Transport (Shri L. B. Sbastri)
to move*:

‘‘That the Bill to authorise pay­
ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of India for the 
service of the financial year 1952-
♦Moved with the recommendation 
of the President.

pay- /
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53 for the purposes at Railways, 
be taken into consideration/’
Mr, Speaker: Motion moved:

“That the Bill to authorise oay- 
ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of India for the service 
of the financial year 1952^53 for 
the purposes of Railways, be 
taken into consideration.”
In this respect* I have practically 

clarified the position yesterday. There 
are no points that have been received 
or suggested to me for consideration, 
so far as this Appropriation Bill goes, 
though there are pomts in respect of 
the other Bill. I shall deal with them 
and dispose of them when the other 
Bill is taken up.

Shii S. S. More (Sholapur): Sir,
yesterday, when ypu were pleased to 
restrict the scope of the discussion on 
the Appropriation Bills, you were also 
pleased to refer to the practice of 
the House of Commons. May I bring 
to your notice the practice which pre­
vails in the House of Commons, and 
which has been described in this 
booklet Hbuse of Commons at Work 
on page 209?

Mr. Speaker: I am thankful to the 
hon. Member for inviting my atten­
tion to some booklet which is refer­
ring to that. I can assure him that 
the practice in the House of Com­
mons has been studied by me and all 
the Officers of the Parliament Secre­
tariat in greater detail, and the 
debates of Parliament will show to 
him, if he studies them, instead of 
making a mere reference to some 
little booklet, that the practice as 
mentioned by me is the correct 
practice. But, I may also mention to 
him one pointnhat though the practice 
in the House of Commons will certainly 
be a very valuable guide, I do not 
think, in all matters of details also, 
we need necessarily bind ourselves 

i the House of Commons practice, 
i so far as the practice represents 
meral principles, we accept them, 
5cause they show the result ofj 

iiuman experience and the result of; 
the working of democracy for a pretty 
long time. But there too, the practice i 
is changing from year to year as' 
circumstances change. In this light, I 
do not think we need go on the basis 
of the practice in the House of Com- 
monsJThe chief and principal point 
is, as I said yesterday, that usually 
we have no repetition of the same 
debate. It is therefore that I said that 
if  any new points of public importance 
which were not discussed previously 
p e  going to be discussed, then matters 

and on a different footing. The 
Dints are not merely to be different 
Mnts of details, but generally points

of public importance. I stated that 
yesterday very clearly, and specifically 
requested Members of the Opposition 
to state their points. In pursuance of 
that, they have already stated the 
points. I believe, the hon. Member 
who now wishes to raise this point 
on the Railway Appropriation Bill is 
also a signatory to that. Naturally, 
the presumption is—or rather the 
fact is—that so far as the Railway 
Appropriation Bill is concerned, they 
have no points which they wish to 
discuss, as they have not intimated 
any to me. I really do not see what 
now the point is in again raising this 
point of order or information.

Shri S. S. More: May I make one
submission, Sir? As a matter of fact, 
I am interested in having the liberties 
or the freedom for discussion accord­
ing to the rules which have been 
framed in the Constitution. One of 
the articles refers to the Appropriation 
Bills and there is also another rule in 
the Rules of Procedure, which do hot 
mention any such restriction on the 
right of the Members to discuss the 
relevant points. Even in the House of 
Commons, the members are allowed to 
discuss the relevant points without 
any insistence by the Speaker that 
new points should be mentioned. I 
am only therefore asking you to allow 
a discussion on those points. I am 
only academically interested in the 
principle, not that I am going to parti­
cipate in the discussion. Chiefly, I am 
academically interested in seeing that 
our rights should be clearly defined 
for the purpose of our future guidance.

Mr. Speaker: I do not think any
further discussion on this point is 
necessary. I am not so much interested 
in the academic discussion of 
problems. I feel interested in 
a fair and equitable opportunity 
being given to every Member of this 
House to participate in the debate, 
and the fullest opportunity of free­
dom of expression and speech. I do 
not see how any Member’s right is 
restricted, if he is told not to repeat 
or if he is told that he may not take 
an inordinately long time, as if he has 
the right to hold the entire House in 
detention, because he wants to exercise 
his right. I need not go into the 
general question, of what the rights 
are or liberties are. Hon. Members 
will agree that any right of any Mem­
ber has to be so exercised as to allow 
an ^ u a l  right to all other Members. 
Taking that into consideration, it is 
not possible to allow any discussion 
according to the sweet will of an 
individual Member. He has to adjust 
himself to the convenience of all and 
the greatest liberty can be achieved 
by society only with the greatest 
restraint upon an individual Member 
in that sense. So, I am very clear on
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[Mr. Speaker]
that point. I have no desire to come 
in the way of the liberty of any person. 
That is why I said yesterday that if 
there are any important points. 1 
should like to know what those are, 
becau^ after all, the responsibility of 
regulating the debate is on the Chair. 
An individual Member has no res­
ponsibility in that matter, he only 
knows himself and his arguments and 
his liberties. But it is the Chair that 
has to protect the liberties of all, and 
therefore it is necessary that I should 
have some information, some inkling 
or some knowledge of the points that 
they are going to raise. Otherwise, if 
I were pot to do that, what will hap­
pen is that any hon. Member may get 
up and say that he has something new 
to say, and I must allow him to speak 
and by the time he has finished, I will 
find that he has merely repeated 
what has already happened. It is 
because of that kind of waste that this 
becomes necessary. I need not refer to 
the rules which the hon. Member has 
referred to. But I may invite his 
attention to rule 279 of the Rules of 
Procedure, which says that:

“All matters not specifically 
provided in these rules and all 
questions relating to the detailed 
working of these rules shall be 
regulated in such manner as the 
Speaker may from time to time 
direct.’*
It is impossible that there shall be 

a detailed code of rules to regulate 
every point that arises. Somebody has 
to be there to exercise some discretion, 
and I believe we need not go here 
into those points.

So far as the Railway Appropria­
tion Bill is concerned, the hon. Mem­
ber himself has said that he is not 
anxious to take part in the debate and 
that it is an academic question. I 
would grant him that right, but so far 
as practice is concerned; I shall stick 
to what I have said. I think on the 
academic side that ought to satisfy 
him.

Shri Nambiar (Ma3niram); Sir, I 
have got a fresh point which I wanted 
to bring to your notice. It came to 
me only this morning.

Mr. Speaker: Order, order. He need 
not mention that point.

Shri Namblar. I will give you...... .
Utr. Speaker: Unfortunately, I may 

say he is too late. A passenger coming 
to the station after the train time 
cannot expect the train to come back. 
(Interruption,} I asked yestexd^y for 
notice. I am so sorry he is too late. 
He will get an opportunity next yfear.

Shri Napililar: In Madras there is a 
strike. Sir......

Mr, Speaker: Order, order. May be; 
we have nothing to do with that at 
present. The point should have been 
mentioned. It is in the interest of the 
House, hon. Members will see that we 
lay certain precedents which would be 
useful for us as best traditions for 
all times. It is not a question of 
establishing certain practices, tradi­
tions and conventions for all times to 
come. We have to take into considera­
tion the balance of convenience and 
inconvenience of hon. Members. I 
quite appreciate the hon. Member may 
feel the inconvenience Just at this 
n^oment. but I am not much impres­
sed by his argument. But whatever it 
may be, I am putting the motion to 
the House. So far as the other Bill...

Shri Nambiar: You promised, Sir,
that if there was a fresh point you 
would consider...

Mr. Speaker: No, I did not promise 
that. I did not say merely fresh point;
I said a point of importance which 
was not discussed before.

Shri Nambiar: It is important, Sir.
Mr. Speaker: Order, order. May be 

that is his estimate of it. I have no 
knowledge as to how far it is impor­
tant. He should have given notice of 
it. If he was not there, his friends 
were there; and the document which 
came to me as containing important 
points is a common document, coming 
after consultation of all the Members 
of the Opposition parties. Now to try 
to raise a point like that at this 
moment does not really appeal to me.
I would not say anything else now. 
(Interruption). He wants to raise a 
point which he thinks to have importr- 
ance, but the Chair does not think so. 
He need not waste the time of the 
House on that.

Shri Dhnlekar (Jhansi Distt.— 
South): Sir, you very kindly pointed 
out that the Opposition might put in 
-any new points which they wanted. 
Will you kindly tell us whether on 
this side of the House we have no 
opportunity of putting our point of 
view?

Mr. Speaker: Order, order. I think 
Members of the majority party have 
the defenders of their points in the 
Government. They need not much 
care about it.

Skri K. k .  Basu (Diamond Harbour): 
Do we take it. Sir, that your decision 
will be considered as a precedent on 
future occasions?

Mr. Speaker: I believe I am giving 
this kind of rulings right from 1950. ^
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Sliri K. K. Basu: The character of 
Parliament has changed. .

Mr, Speaker: The character has not 
changed. It has changed in this sense 
only that it is now more representa­
tive of the Indian people. So far a$ 
the principles are concerned, I do not 
think there is any change at all.

Shri H. N. Mukerjee (Calcutta 
North-East): I have made a very
cursory search ot the rules and I find 
that rule 192 says that the procedure 
in regard to an Appropriation Bill 
shall be the same as for Bills generally 
with such modifications as the Speaker 
may consider necessary. I would sub­
mit, Sir, that the principle is that the 
same procedure should apply in the 
case of Appropriation Bills unless, of 
course, the Speaker, for some 
extremely important considerations, 
thinks it necessary to stop the debate.

Mr. Speaker: I quite agree with that 
position, and I think that any discus­
sion on the Appropriation Bill, unless 
points are fresh, will be useless waste 
of time. It is a very important con­
sideration, and the Chair has its own 
right of discretion vested in it under 
the rules, to make such modifications 
as it thinks fit. The procedure in the 
case of a Bill will be that first there 
will be the consideration motion; then 
there is the second or clause-by-clause 
reading, and then there is the final or 
third reading. There the procedural 
part, so far as that rule Roes, ends. 
The other part is the part of allowing 
discussion. Now, there too, even in 
ordinary legislation the Speaker has 
got the power to stop the discussion 
in case he finds that there has been 
sufficient discussion. Then there is 
the closure move and hon. Members 
know that. Though there is usually 
no time-limit so far as legislation is 
concerned, it is not absent. The Chair 
has got the discretion of accepting the 
closure and, of course, the House may 
vote Upon it. So I need not dilate on 
that. I am going to follow this 
cedure, that I shall put the motion 
before tM  House and I shall im­
mediately proceed to take votes on 
this without any discussion on any of 
the motions. That is the precedent, as 
I said, even in Western Parliaments 
and we have been following it here 
for the last three years.

So far as the other Bill is concerned, 
the Appropriation Bill in respect of 
the other Demands for Grants, I have 
received the points which the hon. 
Members have given to me and when 
that Bill comes, I will state to the 
House what my views on those are 
and then I shall hear again if they 
want to say anything—not on the

procedural part of it. Now, without 
disclosing, of course, all the details I 
may • only state that there are some 
points that are raised therein which 
are really important, and I do feel that 
they were not discussed in the 18 days’ 
discussion; and therefore, so^ne time 
has to be allowed. But what that time 
exactly will be and what those points 
exactly will be, I will say when I come 
to the second Bill. I am clear about 
the first Bill which I will put to the 
House now.

The question is:
"‘That the BiU to authorise pay­

ment and appropriation of certain 
sums from and out of the Con­
solidated Fund of India for the 
service of the financial year 1952­
53 for the purposes of Railways, 
be taken into consideration.”

The motion was adopted.

Clauses 1 to 3 were added to the Bill.
The Scheciule was added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.
Shri L. B. Sfaastri: I beg to move:

“That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

APPROPRIATION (NO. 2 ) BILL 
The Minister of Finance (Shri C. D. 

Deshmukh): I  beg to move*:
“That the Bill to authorise pay­

ment and appropriation of certain 
sums from and out of the Con­
solidated Fund of India for the 
service of the financial year 1952­
53, be taken into consideration.**
Mr. Speaker: I will first place the 

motion before the House and then I 
will state whatever I have to state 
about the scope of discussion.

Motion moved:
“That the Bill to authorise pay­

ment and appropriation of cex^in 
sums from and out of the Con- • 
solidated Fund of India for the 
service of the financial year 1952­
53, be taken into consideration.”
In respect of this, I have received 

intimation of the points proposed to 
be raised. There are in all seven 
points mentioned. I shall read them, 
so that the House may know what 
they are:

•Moved with the recommendation of 
the President.




